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© 
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 200/2022 

In the matter of: 

Manjeet Singh Bhardwaj & Ors ... Applicant 

Versus 

Govt. of NCT of Delhi & Ors ... Respondents 

ACTION TAKEN REPORT ON BEHALF OF DELHI POLLUTON 

CONTROL COMMITTEE WITH RESPECT TO ORDER DATED 

10.03.2022. 

. That the present original application has been filed by the applicants with 

the grievance regarding the illegal dairies operating in Village Tikri Kalan 

in Delhi. [It is submitted that dairy waste (cow dung and grasses etc.) is 

dumped in drains resulting in chocking of drains and overflowing the waste 

water on land causing serious problem of smell health hazard to local 

residents of village Tikri Kalan, Delhi-110041. 

. That present matter was listed before this Hon'ble Tribunal on 10.03.2022 

wherein this Hon’ble Tribunal constituted a Joint Committee of the DPCC, 

Municipal Commissioner and District Magistrate (West). 

. That inspection has been carried out on 20.06.2022 by the joint committee 

comprised of the officers of DPCC, Revenue and MCD (Veterinary 

Department) in compliance of the order dated 10.03.2022 passed by this 

Hon'ble Tribunal in the present matter and during inspection found that 05 

illegal dairies were running which are major source of creation of dairy 

waste (cow dung and grasses etc.) resulting chocking of the drains. During 

the inspection drive, it was observed: 

  

 



(a) The inspecting team also found that it is a village and the majority 

of villagers also have | or 2 cattles for their daily living. 

(b) It was noted that the drains around the dairies are either filled up 

with cattle feces or traces of the cattle feces... 

(c) It was informed by the Sh. Subhash Kumar, MTI (Milk Tax 

Inspector) (MCD) that earlier they have sealed the dairies as 

mentioned at S.N. 1,2.3,5. During the inspection all seals on 

dairies were found broken. 

Copy of the inspection report dated 20.06.2022 of the joint Committee is 

annexed herewith as ANNEXURE-A. 

4, That second inspection has also been carried of the village on 06.07.2022 

by the joint team and during inspection found that 06 illegal dairies were 

running. During the inspection drive, it was observed: 

(d) The inspecting team also found that it is a village and the majority 

of villagers also have 1 or 2 cattles for their daily living. 

(e) It was noted that the drains around the dairies are either filled up 

with cattle feces or traces of the cattle feces... 

(f) The inspecting team found that part of waste water generated 

from village Tikri Kalan through various activities was being 

drained into the village pond surrounded by boundary wall. 

Copy of the second inspection report dated 06.07.2022 of the joint 

Committee is annexed herewith as ANNEXURE-B. 

A
 . That further, Sanitation Superintendent, MCD provided the photographs, 

which shows that, all drains of the village has been cleaned. Copy of the 

MCD report dated 05.07.2022 is annexed herewith as ANNEXURE-C. Gilly) 

6. That pursuance of the inspections carried out on 20.06.2022 and 

06.07.2022, MCD issued show cause notices for closure on 02.09.2022 to 

the 11 illegal dairy owners to close down the dairies which identified by 

the joint committee. Copy of the one such exemplary show cause notice 

dated 02.09.2022 is annexed herewith as ANNEXURE-D. ( (oll Y) \ 

 



C) 
7. That joint action was conducted on dated 12.09.2022 with the help of Tata 

Power Delhi Distribution LTD, BSES, Delhi Jal Board and Police official 

of P.S. Mundka and all 11 illegal dairies were sealed along with the 

disconnection of water electricity supply in the presence of member of 

DPCC. Copy of the photographs of sealing are annexed herewith as 

ANNEXURE-E. 

8. That letter dated 13.09.2022 of watch & ward also issued to the concerned 

S.H.O., P.S. Munka to direct the concerned official for keeping vigil over 

these dairies so that they will not resurface. Copy of the letter dated 

13.09.2022 is annexed herewith as ANNEXURE-F. 

9. That the area in question is cleaned/ desalted regularly by the concerned 

department of the MCD and now drains are flowing without any floating 

material. 

In view of the above, the present action taken report may kindly, be taken 

on record. 

  

Sr. Environmental Engineer 
Delhi 

Dated:-20 September, 2022 

 



  

A visit of village Tikri Kalan, wag conducted on 20.06:2022 bya joint team comprised of 
the officers of DPCC, Revenue and MCD( Veterinary Service Department) in compliance to 
the orders passed by the Hon’ble NGT in O.A. No. 200/2022 in the matter “Manjeet 

Bhardwaj & Ors Vs. Govt. of NCT of Delhi” regarding [egal dairies operating and 
dumping waste in drain resulting m choking of drain and overflowing the waste water on 
land causing serious problem of smell and health hazard to the resident of village Tiki 
Kalan, dethi-7 10041, 

During the inspection in the area the team found five (05) dairies are the major source of 
cattle feces and the feces being dumped either in the open and also being wash out during 

the floor cleaning of the dairies resulting choking of the storm water drains which are 
causing emission of foul gasses and water pollution, during indigestion of cattle feces result 
in causing unheaithy condition to the inhabitant around the diaries. The inspecting team also 

found that it is a village and the majority of villagers also:have 1 or 2 cattles for their daily 
Irving, Details of the dairies visited are given as under: 

Ee Inspection Report | An 
nép 

  

  
    

  

    
    

  

  
  

  

'S.N | Name And Address No. Of | No. of Caw | No. of Remark 
Buffalo Calf | 

1 Sh. Om Pal S/o Sh. 6 4 1 
| Laxman, H. No. 917, 
kalyana Pana, village Tiki 

|| Kalan, Delhi-110041 

[2 | $b. Vinod SYo'Sh. Balu | 18 2 6 
| H. No, 923, kalyana Pana, 

| village Tikri Kalan, 
| Dethi-110041 

| 3 | Sh. Vined Devi S/oSh. | 12 4 ‘ During inspection no 
Ballu H. No. 775, Near cattles were present 
Nehi Chopal, village Tikri in the premises, the 
Kalan, Delhi-110041 cattles has been send 

for grazing in the 
nearby field 

' 

4. | M/s Owner Occupier 5 5 - 
| Opposite R.K Dilod, H.N 
943, village Tikri Kalan, 

Dethi- 11004] z 

5 Sh, Balwan S/oMaman, [7 4 - Door is found 
H.N, 922, Kalyana Panna locked during 
Village , Tikkri Kalan, inspection. No 

| Delhi-11004) information was 
given despite the 
best effort by 
inspecting team.           

  

SB ff Lh a | 

| gv 
Contd..2 

© 
yVe- A 

   



The inspecting team also found that it is a village and the majority of villagers also have 1 or 2 cattles for their daily living, 

~
 lt was noted that the drains around the dairies are eithen filled up with cattle feces or 

traces of the cattle feces.. 

3. It was informed by the Sh. Subhash Kumar, MTI(Milk Tax Inspector)(MCD) that 
earlier they have sealed the dairies as mentioned at S.N. 1,2,3,5. During the 

inspection all seals’on dairies were found broken.   os 

ot pied “ye hss 2 ik, 

DPCC weet PS MCD 
(fey HIMSONDER ) C aiies Weeks (Veterinary Service Department) 

Env Ergin DAC dS, 

 



Inspection Report Frnexire-B Colly/ 
A visit of yi : ee le a Kalan, was conducted on 06.07.2022 by a joint team comprised of thé: bintes , Revenue and MCD (Veterinary Service Department) in compliance to 
Eeccives ae by the Hon’ble NGT in O,A. No. 200/2022-in the matter “Manjeet 

duinpitie waste ied oreo! NCE of Delhi” regarding Illegal dairies operating and Ping waste in drain resulting in choking of drain and overflowing the waste water on land causing serious problem of ; Kalan, deli-1i0047 Propiem of smell and health hazard to the resident of village Tikri 

  

— ie pa in the area the ‘team found six (06) dairies are the major source of te the feces being dumped either in the open and also being wash out during A Cor cleaning of the dairies resulting choking of the storm water drains which are Causing emission of foul gasses and water pollution, during indigestion of cattle feces result In causing. unhealthy condition to the inhabitant around the diaries. The inspecting team also found that it is @ village and the majority of villagers also have 1 or 2 cattles for their daily 
living. Details of the dairies visited are given as under: 

  

  

  
    

[ete 
S.N Name And Address No. Of Buffalo/ Cow 

1 | Sh. Vijay S/o Sh. Kharake Singh 10 
Meter no. 26460239, H. No. 
1290, Tikri Kalan, Ramyana 
Pana, Delhi-110041 

2 |Sh. Raj Kumar S/o Sh, Sultan © 10 
Singh H, No. 1290, Tikri Kalan, 

Ramyana Pana, Delhi-110041 

3 | Sh, Joginder S/o Sh. Sultan Singh oy 16 
H. No. 1290, Tikni Kalan, 
Ramyana Pana, Dethi-110041 

  

      
  

4. | Sh. Sandeep S/o Ranvir H. No. 15 

948, Tikri Kalan, Ramyana Pana, | 

Delhi-110041 | 

5 | Sh. Sultan Singh S/o Sh. 12 | 
Ramiishan H. No.- 553, Doplan 
Pana, Tikri Kalan, Delhi-110041 | 

1s   
6 | Sh. Suresh Kumar, CA no. 

102712667, Tikri Kalan, 
Dethi-110041         
  

Contd., 

 



f a \ ‘ ; Vu 

© Kindings: : (1) 

j . The inspecting team also found that it is a village and the majority of villagers also 

have 1 or 2 cattles for their daily living. 
It was noted that the drains around the dairies are either filled up with cattle feces or 

traces of the cattle feces. ’ 

3. The inspecting team found that part of waste water generated from village Tikri kalan 
through various activities was being drained into the village pond surrounded by 
boundary wall, 

wv
 

Revenue — | ce i brane! 
(Veterinary Service Department) 

 



         



 
 

 



 



a Before the National Green Tribunal Ce) 

Original Application No. 200/2022 

Annexure =f Celly) 

Manjeet Bhardwaj & Ors. Applicant 

Versus 

Govt. of NCT of Delhi Respondent 

In compliance of order of National Green Tribunal dated 

10.03.2022, the small drains situated in village Tikri Kalan 

have been cleaned, photograph of the same are enclosed 

for kind perusal please. 

Submitted for kind information please, 

Me Sanitation 5 GiNtendent 

ply aya DEMS / Narela Zone 
EE (DEMS) Narela Zone 
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‘ MUNICIPAL CORPORATION OF DELHI bit 
VETERINARY SERVICES DEPARTMENT | 

NARELA ZONE fnnexyre-} (lly) 
No. DD(VS)NZ/2022/D- U3 Dated 02.09.2022 

      

SHOW CAUSE NOTICE 

It has been reported by the field officials that you are running a cattle dairy illegally at 

HeNe- FI, ana fan r Tikazi Kalen peli -ui Delhi 
without valid municipal license in violation of the provisions of the section 417 of DMC 1957. 

And whereas it has also come to the notice that cattle dung/urine/waste water is being 

flown in the drains in utter Violation of guidelines for Management of Dairies and Gaushaias 

issued by CPCB and thereby causing contravention of the order dated 20.05.2019 of National 

Green Tribunal (NGT) passed in OA No, 46/2018. The guidelines are enclosed herewith. 

And whereas you have been prosecuted for violation of the provision of the DMC Act 

1957 vide challan No. _— dated = 

And whereas, you have not stopped the operation of the above said illegal cattle dairy 

inspite of repeated prosecution action, 

You are therefore, served with this notice to stop the operation of illegal cattle dairy 

and remove your cattle from the above said premises and show cause within 03 days of 

receipt of this notice why your aforesaid premises should not be seaied. 

N.T.|./ Narela Zone 

_ShOmmRS Slo Sh- Laxman 

Village TK? Kala x 
Delhi-Weocwt



wy MUNICIPAL CORPORATION OF DELHI to if, 
VETERINARY SERVICES DEPARTMENT 10/C: 

NARELA ZONE 

  

No. DD(VS)NZ/2022/D- tj +4 Dated:02.09.2022 

SHOW CAUSE NOTICE 

933t has been ... by the field officials that you are running a cattle dairy illegally at 

HW-83, KaDVeres Jewrer viLbase Tikr Keble Dp efhj —"\' _Delhi 

without valid municipal license in violation of the provisions of the section 417 of DMC 1957. 

And whereas it has also come to the notice that cattle dung/urine/waste water is being 

flown in the drains in utter violation of guidelines for Management of Dairies and Gaushalas 

issued by CPCB and thereby causing contravention of the order dated 20.05.2019 of National 

Green Tribunal (NGT) passed in OA No. 46/2048. The guidelines are enclosed herewith. 

And whereas you have been prosecuted for violation of the provision of the DMC Act 

1957 vide challan No. e dated 

  

  

And whereas, you have not stopped the operation of the above said illegal cattle dairy 

inspite of repeated prosecution action. 

You are therefore, served with this notice to stop the operation of illegal cattle dairy 

and remove your cattle from the above said premises and show cause within 03 days of 

receipt of this notice why your aforesaid premises should not be sealed, 

4 

Wee 
_ 

: M.T.1./ Narela Zone 
Vinod Kumar Sp Balu 
HMe- 992, Ke Veme lan ex 
Thkri Kean pethi —Y 

  

 



% MUNICIPAL CORPORATION OF DELHI 34 I< | 
VETERINARY SERVICES DEPARTMENT (D 

NARELA ZONE 
— — = ad 

No. DD(VS)NZ/2022/D-4 > Dated:02.09.2022 

  

SHOW CAUSE NOTICE 

it has been reported by the field officials that you are running a cattle dairy illegally at 

Hi Ne- F421 Ka Cand Pana Vilage TIK32 Kalo Delu-pDelhi 
without valid municipal license in violation of the provisions of the section 417 of DMC 1957. 

And whereas it has also come to the notice that cattle dung/urine/waste water is being 

flown in the drains in utter violation of guidelines for Management of Dairies and Gaushalas 

issued by CPCB and thereby causing contravention of the order dated 20.05.2019 of National 

Green Tribunal (NGT) passed in OA No. 46/2018. The guidelines are enclosed herewith. 

And whereas you have been prosecuted for violation of the provision of the DMC Act 

1957 vide challan No. — dated ae 

And whereas, you have not stopped the operation of the above said illegal cattle dairy 

inspite of repeated prosecution action. 

You are therefore, served with this notice to stop the operation of illegal cattle dairy 

and remove your cattle from the above said premises and show cause within 03 days of 

receipt of this notice why your aforesaid premises should not be sealed. 

bv. 

M.T.I./ Narela Zone 

Sh: Shithbal _$ G7) 

HNO IUZ, Keele na Pana 

_Dellu-Wocky : 

 



  

MUNICIPAL CORPORATION OF DELHI 38/ C 
VETERINARY SERVICES DEPARTMENT Bw 

NARELA ZONE 

  

    

No. DD(VS)NZ/2022/D-ly 7.9 Dated:02 09.2022 

SHOW CAUSE NOTICE : 

it has been reported by the field officials that you are running a cattle dairy illegally at 

Hine- Ta, Kellane fatrcn Village T'Kn Kellen Debhi-41 Dethi 

without valid municipal license in violation of the provisions of the section 417 of DMC 1957 

And whereas it has also come to the notice that cattle dung/urine/waste water is being 

flown in the drains in utter violation of guidelines for Management of Dairies and Gaushalas 

issued by CPCB and thereby causing contravention of the order dated 20.05.2019 of National 

Green Tribunal (NGT) passed in OA No. 46/2018. The guidelines are enclosed herewith. 

And whereas you have been prosecuted for violation of the provision of the DMC Act 

1957 vide challan No. — dated —= 
  

And whereas, you have not stopped the operation of the above said illegal cattle dairy 

inspite of repeated prosecution action. 

You are therefore, served with this notice to stop the operation of illegal cattle dairy 

and remove your cattle from the above said premises and show cause within 03 days of 

receipt of this notice why your aforesaid premises should not os sealed. 

apd 

“ M.T.1./ Narela Zone 

Betta pect eta 

sessing (sa DED ly 

  

gust 

 



os 
MUNICIPAL CORPORATION

 OF DELHI 3] € 
VETERINARY SERVICES DEPARTMENT 

NARELA ZONE 

No. DD(VS)NZ/2022/D-y 34 Dated:02 09.2022 

SHOW CAUSE NOTICE 

it has been reported by the field officials that you are running a cattle dairy illegally at 
H: Ma-77.5, Neah Maus Gehal village rikad Keder-pethin Delhi 

without valid municipal license in violation of the provisions of the section 417 of ome! 4957. 

  

  

And whereas it has also come to the notice that cattle dung/urine/waste water is being 

flown in the drains in utter violation of guidelines for Management of Dairies and Gaushalas 

issued by CPCB and thereby causing contravention of the order dated 20.05.2019 of National 

Green Tribunal (NGT) passed in OA No. 46/2018. The guidelines areenclosed herewith. 

And whereas you have been prosecuted for violation of the provision of the DMC Act 

1957 vide challan No. dated = 
  

And whereas, you have not stopped the operation of the above said illegal cattle dairy 

inspite of repeated prosecution action. 

You are therefore, served with this notice to stop the operation of illegal cattle dairy 

and remeve your cattle from the above said premises and show cause within 03 days of 

receipt of this notice why your aforesaid premises should not be sealed. 

pe 
. M.T.\./ Narela Zone 

Smt. Vined Devi Who Pally 
HM) New75. Nea. Nai lasbal 
Village NENG cubes | 

NeMhet-Noouy Pose 

      
  
                 



UNICIPAL CORPORATION OF DELH! 46/C 
VETERINARY SERVICES DEPARTMENT 

NARELA ZONE eg ne ay 

  

  

No. DD(VS)NZ/2022/D-U 90 Dated:02.09.2022 

SHOW CAUSE NOTICE 

lt has been reported by the field officials that you are running a cattle dairy illegally at 

bie 1290, Remarc Pataca \ Wage TiKri. Heder. pebli 4) Dethi 
without valid municipal license in aa of the provisions of the section 417 of DMC 1957. 

And whereas it has also come to the notice that cattle dung/urine/waste water is being 

flown in the drains in utter violation of guidelines for Management of Dairies and Gaushalas 

issued by CPCB and thereby causing contravention of the order dated 20.05.2019 of National 

Green Tribunal (NGT) passed in OA No, 46/2018. The guidelines are enclosed herewith. 

And whereas you have been prosecuted for violation of the provision of the DMC Act 

1957 vide challan No. — dated 

  

  

And whereas, you have not stopped the operation of the above said illegal cattle dairy 

inspite of repeated prosecution action 

You are therefore, served with this notice to stop the operation of illegal cattle dairy 

and remove your cattle fram the above said premises and show causes within 03 days of 

receipt of this notice why your aforesaid premises should not be sealed. 

Led 
Sa: 

M.T.1./ Narela Zone 

oh. V4 ia Spe Kh, etek Singh. 

1} Mo - itty Napa Be. 

viblegeTi Kat Hellaats “pephi- Yt 

  

 



MUNICIPAL CORPORATION OF DELHI 
  

  

~ VETERINARY SERVICES DEPARTMENT 5 A | 
NARELA ZONE 

No. DD(VS)NZ/2022/D U9 | Dated:02.09.2022 

SHOW CAUSE NOTICE 

It has been reported by the field officials that you are running a cattle dairy illegally at 

CA Ne: 102712667 Nittlog p= Tike) Wale n DeOh tens Delhi 
without valid municipal license in violation of the provisions of the section 417 of DMC 1957. 

And whereas it has also come to the notice that cattle dung/urine/waste waier is being 

flown in the drains in utter violation of guidelines for Management of Dairies and Gaushalas 

issued by CPCB and thereby causing contravention of the order dated 20.05.2019 of National 

Green Tribunal (NGT) passed in OA No. 46/2018. The guidelines are enclosed herewith. 

And whereas you have been prosecuted for violation of the provision of the DMC Act 

1957 vide challan No. — dated = 
  

And whereas, you have not stopped the operation of the above said illegal cattle dairy 

inspite of repeated prosecution action. 

You are therefore, served with this notice to stop the operation of illegal cattle dairy 

and remove your cattle from the above said premises and show cause within 03 days of 

receipt of this notice why your aforesaid premises should not be seaied. 

op 

M.T.I./ Narela Zone f Mt a i 

Shs. Suure8h Wt wid 3 s| o CH: SW “trmie Cr ba 

CA Ne-lodT 2667 

Village Tikrit Kalan wy 
Nee -itooky 
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6 MUNICIPAL CORPORATION OF DELHI eu) C 
VETERINARY SERVICES DEPARTMENT - 

NARELA ZONE 

No. DD(VS)NZ/2022/D- YW F3 Dated:02.09.2022 

SHOW CAUSE NOTICE 

It has been reported by the field officials that you are running a cattle dairy illegally at 

—HeMe- lade, Tikri Kale 2) Re maya ve Ane DeChe- UI Delhi 
without valid municipal license in violation of the provisions of the section 417 of DMC 1957. 

And whereas it has also come to the notice that cattle dung/urine/waste water is being 

flown in the drains in utter violation of guidelines for Management of Dairies and Gaushalas 

issued by CPCB and thereby causing contravention of the order dated 20 05 2019 of National 

Green Tribunal (NGT) passed in OA No. 46/2018. The quidelines are enclosed herewith 

And whereas you have been prosecuted for violation of the provision of the DMC Act 

1957 vide challan No. _ dated re 

And whereas, you have not stopped the operation of the above said illegal cattle dairy 

inspite of repeated prosecution action 

You are therefore, served with this notice to stop the operation of illegal cattle dairy 

and remove your cattle from the above said premises and show cause within 03 days of 

receipt of this notice why your aforesaid premises should not be sealed. 

yee 

N.T.1./ Narela Zone 

Chae Raj Kumak Slo Sullen si ngh 

HNe- 1290. TiKyj kala n, 

uy Ramyona Pama 

Delhi - eeu, L 
P ad 

\ 

 



ee 

; MUNICIPAL CORPORATION OF DELHI 33) 
VETERINARY SERVICES DEPARTMENT . 

NARELA ZON 

    

  

  No. DD{VS)Nz/2022/D- 4 34 Dated:02.09 2022 

SHOW CAUSE NOTICE 

It has been reported by the field officials that you are running a cattle dairy illegally at 

HNTB, Kem vane Lore village Li Kaxt Kedicua Delhi — Up Delhi 

without valid municipal license in violation 6f the provisions of the section 417 of DMC 1957, 

And whereas it has also come to the notice that cattle dung/urine/waste water is being 

flown in the drains in utter violation of guidelines for Management of Dairies and Gaushalas 

issued by CPCB and thereby causing contravention of the order dated 20.05.2019 of National 

Green Tribunal (NGT) passed in OA No. 46/2018, The guidelines are enclosed herewith. 

And whereas you have been prosecuted for violation of the provision of the DMC Act 

1957 vide challan No. — dated 

And whereas, you have not stopped the operation of the above said illegal cattle dairy 

inspite of repeated prosecution action. 

You are therefore, served with this notice to stop the operation of illegal cattle dairy 

and remove your cattle from the above said premises and show cause within 03 days of 

receipt of this notice why your aforesaid premises should not be sealed. 

‘ 
\ 

‘ asaet” 
- ———e 

A ~I 4 M.T.1./ Narela Zone 

ceundeeh 9. 9h! Hesiabiae Tingh 
Al WB, Res Yemen festanen— 
Ti Kx Kalan pethi ly 

N 

  

Part 

 



MUNICIPAL CORPORATION OF DELHI Salc 
VETERINARY SERVICES DEPARTMENT (A) | 

NARELA ZONE 

  

No, DD(VS)Nz/2022/D-YUSY Dated:02.09.2022 

      

SHOW CAUSE NOTICE 

It has been reported by the field officials that you are running a cattle dairy illegally at 

He Ne 1290, TiKY? Kalas: Kemuanc Pa nee DEUA-UI Dethi 
without valid municipal license in violation of the provisions of the section 417 of DMC 1957. 

  

And whereas it has also come to the notice that cattle dung/urine/waste water is being 

flown in the drains in utter violation of guidelines for Management of Dairies and Gaushalas 

issued by CPCB and thereby causing contravention of the order dated 20.05.2019 of National 

Green Tribunal (NGT) passed in OA No. 48/2018. The guidelines are enclosed herewith. 

And whereas you have been prosecuted for violation of the provision of the DMC Act 

1957 vide challan No. = dated ites 
  

And whereas, you have not stopped the operation of the above said illegai cattle dairy 

inspite of repeated prosecution action. 

You are therefore, served with this notice to stop the operation of illegal cattle dairy 

and remove your cattle from the above said premises and show cause within 03 days of 

receipt of this notice why your aforesaid premises should not be sealed. 

“url. 

M.T.1./ Narela Zone 

Sh: Tegindt. S Slo Sh: Sulben Sirgh 

WwHo. 1240, TiKY! Kalan 

Komycnc. Ro mers 

NeChe-Neotwl \ 

 



MUNICIPAL CORPORATION OF DELHI 

    

E ax Bl VETERINARY SERVICES DEPARTMENT i) 3 
NARELA ZONE 

No. DD(VS)NZ/2022/D- 4 9 & Dated:02 09.2022 

SHOW CAUSE NOTICE 
  

it has been reported by the field officials that you are running a Cattle dairy illegally at 

H vo- S53 Dobler — vill e-Tikrj Ween Del binds Delhi 
without valid municipal license in violation of the provisions of the section 417 of DMC 1957. 

And whereas it has also come to the notice that cattle dung/urine/waste water is being 

flown in the drains in utter violation of guidelines for Management of Dairies and Gaushaias 

issued by CPCB and thereby causing contravention of the order dated 20.05.2019 of National 

Green Tribunal (NGT) passed in OA No. 46/2018. The guidelines are enclosed herewith, 

And whereas you have been prosecuted for violation of the provision of the DMC Act 

1957 vide challan No. — dated —~ 
  

And whereas, you have not stopped the operation of the above said illegal cattle dairy 

inspite of repeated prosecution action. 

You are therefore, served with this notice to stop the operation of illegal cattle dairy 

and remove your cattle from the above said premises and show cause within 03 days of 

receipt of this notice why your aforesaid premises should not be sealed, 

ee 
M.T.1./ Narela Zone 

CS witen & ewe Wi Shins, Sighs}: : 
WMo- SEB, DebVern len en 

Tiki, Hebew welhi—uy 
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NO. DD{VS)INZ/2022/ D-> yy 
To 

The SHO 
Police Station, Mundka, 
New Delhi 

  

G) 
MUNICIPAL CORPORATION vr vem, 

(VETERINARY SERVICES DEPARTMENT) 

Room No.-312, Zonal Bullding, Narela, _ ssi) 

Delhl-110040, ddvsnz@amall.com 

Dated: 13-09-2022. 

  

eat We fF 
SSS TOEey>>>=— 

In dssremece of the direction of Hon'ble Delhi High Court In the matter of Common Cause 
Society v/s Union of india and Ors In CWP No. 3791/2000, and WP(C) No. 697/2016, Sham Sharma , 

‘Vs. GNCTD &Ors. A joint action alongwith local police was carried out by the staff of the Veterinary 
Services Department, Narela Zone for sealing of DDA park In Illegal dairy In the jurisdiction of the P.S. 
Mundka on dated 12.09.2022 In the area of CO of Kalyana Pana, village Tikri Kalan, Mundka, 
ward no. 39, Mundka Delhi, 

Following Illegal diaries have been seal as per the detall given below: 

No, Of Seal |   

  

    
  

    

  

    

                      

iS. Name Address Of Illegal Dairy Date Of 
| No. Sealing | 
i ) Sh, Om Pal S/O Sh. Laxman | Kh, No.850, Ploa No, 428, Gf, 12.09.2022 | One Lock 

i ' | Village Tikri Kalan, Near With Three 
| Hanuman Mandir, Ga No. Sealing Point 

: | 000102714012, Delhi . 
' 02 | Sh, Vinod S/O Sh, Ballu H. No. 923, Kalyana Pana, 12.09.2022 | Five Sealing 

—_ Village Tikri Kalan, Delhi Points 
03 | Smt. Vinod Devi W/O Sh, Plot No. 1-A, Gf, Kh. No, 852, -| 12.09.2022 | Five Sealing: 

Balwan | Near Shiv Murt, Village Tikr | Points - 
| : Kalan, Delhi 
04 | Sh. Shish Pal S/O Sh, Plot. No, 949, Pole No. 456, Tikri | 12.09.2022 | One Lock 

Lakshman Kalan, Near Bal Vikas School, ° With Two 
* Delhi , Sealing Point 

05 | Sh, Balwan S/O Sh, Maman H, No, 83, Gf, Pana Kalyana, 12.09.2022 | Two Sealing 
: Village Tiki Kalan, Delhi Points 

08 | Sh. Vijay S/O Sh. Kharke H, No, 1280, Ramayan Pana, 12.09.2022 | Two Sealing 
Singh Tikri Kalan, Dethi Points 

07 | Sh. Raj Kumar S/O Sh. Sultan H. No. 1280, Ramayan Pana, 42.08.2022 | Four Sealing | 
| Singh _. Tikri Kalan, Delhi Points 

08 | Sh, Joginder S/O Sh, Sultan | H. No. 1290, Ramayan Pana, 12.08.2022 | Thres 
Singh Tikri Kalan, Delhl re | 

n 

  

  

  

te 

 



_@. 
ck 

  ©09 | Sh. Sandeep S/O Sh. Ranvir 
| | 

  

H. No, 482, Pole No. W-157, 14209.2022 | Three 

  | 10. | Sh. Sultan Singh S/O Sh. Ram 
| Kishan 

Ramayan Pana, Near Primary Sealing 

School, Village Tikri Kalan, Delhi ; | Points _ 

Plot No. 153, Pole No. 52, 12.09.2022 | One Sealing 
Village Tikri Kalan, Delhi | Point 

    | 14 | Sh. Suresh Kumar 
} 

_ a | ————— oe _   
  

(Meter No. 46004410) H, No. 
626, Pole No, W-222, Village 
Tikri Kalan, Delhi 

  

142.00.2022 | One Sealing 
; Point 

|   
  

- You are hereby requested to direct the concerned beat officer to keep vigil over the sealed 
Gairiés & prosecution action should be initiated against the persons/ dairy owners trying to temper the 
Seal of the MCD under the relevant Section of the Delhi Police Act/ IPC Act. 

impression of the Seal 

Copy for information to:- 

- Dy. Commissioner/Narela Zone 
- Director (VS 
- Of 

  

yt’ f 

Vas aA 708 

Veterinary a 
Narela Zone 

Veterinary Services Deptt, 

Warela Zors 
arte Tthi Monteina! Corporsdes 

contd. 
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